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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0A 13[92. | | Dt. of Crder:B-1-92,

P.Parthasarathy

esseApplicant
Vs

1. Union of India repressnted by thes
Chariman, Railway Board & Ex-0fficic
Secrstary, Rail Bhavan, New Delhi.

2. Railuay Board, represented by its )
Secretary, (E) Rail Bhavan, New Delhi,

3. The Ganseral Manager, SC Railuay,
Rail Nilayam, Secunderabad.

. sesREspondents

Counsel for the Applicant ¢  Shri P.Krishnai Reddy

Coungsl for ths Respondents : Shri N.R.Deuraj) S'¢13“(1£n-

CORAM:
THE HON'BLE SHRI R.,BALASUBRAMANIAN : MEMBER (A)
THE HON'BLE SHRI T.CHANDRASEKHAR REDDY : MEMBER (J)

(Order of the Division Bench delivered by
Hon'ble Shri R.Balasubramanian, Member (A) ).
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*for-Railways+-' In-tHis-cese the-applicant--has preferred -an -

e .

’455532ii&£;5giaé-éé:tﬁééhéﬁjﬁkééi%éétﬁd?’India questicning the
decision of the Ra;luay Board in enhancing the punishment, The
appeal praeferred to the President of India is yet to be disposed-
of. Hence uexjcansider it fit éo dirsct the Rsgpondents to
dispose-~of the applicant's representation dt.19=-12-80 within a

period of four months from the date of receipt of this order.
And we direct the Respondents accfrdingly.
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If the apﬁJid&ﬁt@%ﬁﬁBf§5a§%Fié§éd after disposal of %xk& his

representation, hs will be at liberty toc approach this Tribunal
afresh., With the above direction ths D.A. is disposed-of with

no order as to costs.

Vb At —— PO PR
(R.BRLASUBRRNANIAN) (T.CHANDRASEKHAR REDDY)
Member (A) Member (2J)
Dated: 8th January, 1992, kl“jr

Dictated in Open Lourg,

avl/

Dep Registrar(Judl.)

Copy to:-

1, Chairman, Railway Board & Ex-Officio Secretary, Unien of India,
Rail Bhavan, New Delhi,

2, ‘Secretary, (E), - o
Railway-Board, Rail Bhavan, New Delhi,

3. The General Manager, S,C,Railway, Rail Nilayam, Secbad,

4. One copy to Shri. P.Krishna “eddy advocate, H.No,3-5-899,
Himayatnagar, Hyderabad-29.
5. One copy to Shri. N.R.Devraj, SC for Rlys, CAT, Hyd-bad,

6. One spare copy.
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. ilie-order as to costs.
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IN THE CESIRAL ADMINISTRATIVE TRI BUNAL
HYEERABAL BERCH AT HYIBRABAD
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THE HOW'BLE M

AND

THE HON'BLE MR. M(J)

THE HON'ELE MR..R.BALA.SNBRAMANTAN sM{A) '/’
AND

THE HON'BLE MR./ d’\ﬂ'nczﬂﬂ S*ekAqﬂ«yq(J) K’

DATED: 81}) -1991
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Dismissed. .

Dismissed as withd;atﬁfn.:
Dismisseq for Default.
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